
Open Court 

CENTRAL r\O~INI~T.HRTI VE TRIBJNAL, ALL#-IABAD BENCH, 

SI TfiNG AT NAlNI TAL. ____ _,_ ~ 

Orig ina! Application No. 1217 of 1998 

this the 14th day~ of Jun e' 2::>01. 

HON' BLE lvll-i. S. DAYAL, MEl'vlBcR (A) 
..t!.Q~ill:-E Mn. RAFIQ UDDIN, MEM BER(J) 

Virendr a .:)ingh Bist, sf o 1 ate .:)ri Chandra .:)ingh Bisht, 

Rj o Village & Post Kosi, llistrict Almora. 

Applic ant. 

By Advocate : .:)ri D. Na rayan ~or Sri p.K. Narayan. 

Versus . 

Union of India through Ministry of P0 sts & Telegraph, 

New Del hi._ 

2. Qlief Post Mast er General, Uttar Pradesh Pari Mandal, 

Lucknow. 

Respondents . 

By Advocate : ~. :.i. $rivas tav a • 

.Q:_:.:.n _:O::......:E:.....:.:H~......:(l..::O:::li.:;.AL::.L.) 

RAFIQ UL.OIN, MEMBEH (J) 

The applicant- Virendra .:)ingh Bisht who is son of 

late .:)ri Chandra Singh Bisht, h as filed this O.A. for quashing 

the order dated 4. 7.199 4 and to iSSue directions to the 

) 

respondents to appoint him on any suitable post in the Indian 

P0 stal Department on compassionate ground under dyin g in harness ' 

Rules. 

2. The bri ef facts of the case a re that .tate .:)ri L;handra 

.:)ingh Bisht died on 29.10.1993, while working on t he post 

o f .::iuJr.Post Master, Hawalbagh, 1\l.mora and was survived by 

three sons nanely the appli~ant, Niraj Kumar Bisht and Kamlesh 

Kum a r Bisht. It i s stated that at the tjme of death of ~ric.~. 

Bi sht, the ap pliGQnt and .:iri Kanlesh Kunar Bisht were living 
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With him and were dependent upon him, while the third son . . 

nanely Neeraj Kunar Bi sht was living separately. The mother 

of the applicant had already died on 24.6.1990. Since according 

to the applicant, after the death of his father he alongwith 

his brother nanely Kanlesh Kumar Bisht we r e l eft without any 

source of incan e being totally dependent-upon their fath er_, 

The applicant had made an application for being provided t he 

canpas sionate appoin-tm ent under dying in ha rness ful e s on 
... 

16 .3.199 4. 'fhe s aid application was, however, rejected · vide 

order d ated 4.7.1994 by the CPMG, U.P. Circle, Lucknow 

{ r espondent no. 2). It i s claimed that the :im pugned order was 

p a s s ed wi t hout holding any enquiry and affording any opportunity 

to the applicant of being heard. Aggrie ved by the s aid or der, 

the applicant submit t ed another re presentation dat e d 13.7.1994 

before the respondent no.2 th rough Supdt. of P0 s t Offices, 

.Almora for .re-cons ideration hi s clam for being appointed on 

compassionate grounds. The applicant also sent the various 

reminders on 22.8.95, 22. 8.96, 20 . 6.97 and 22.3.98, but none 

of the representations has been rep! ied. Hence, he has filed 

the present o.A. 

3. We have heard the argun ents o f ~ri D. Narayan proxy 

Counsel fo r ~ri B.K. Narayan, 1 earned counsel for tl1e applicant 

and ~. ~. ~rivastava, 1 earned counsel for the respondents and 

have al s o pe ru :>ed the docLUDents on record. 

4. It is an adnitted fact that the re spondent no.2 has 

neither cons idered, nor passed any order on the repres entation 

dated 13.7.1994 subnitted b y the applicant {Annexure-2 to the 

O.A.). It is al s o not in dispute that the said repres entation 

was fo !Warded by the SUpdt of P0 s t Offices, Almora to CIMG, 

U.P. Circle, Lucknow. Under the facts and circumstances of 

the case, we find it appropriate to direct the respondent no.2 

nanely Chi ef Post Master General, U.P. Circle, Lucknow, to 

re-consider the case of the applicant and decide his 

. . 
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representAtion dated .13.7.1994, which was forwarded by the Supdt. 
t 
• 

of Post Offices, Almora, within a period of three months fran the 

date of canmunication of this order, by a reasoned and speaking 

order. . . 

5. The o.A. stands disposed of as above with no order 

as t o costs . 

MS\1BER (A) 

GI RISH/-


